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CENTRAL ADNINISTRATIVE TFi I BUNAL

PRINCIPAL BENCH

OA 1169/2000-

New CJelhip this the 21st day of March^ 2001

H o n ' b 1 e M r . J u s t ice A s 1 t o 1<: A g a r w a 1, C h a i r m a n
Hon''ble Shri Govindan S. Tampi,, Miernber (A)

%
(

S i,j p -1 n s j:) e c t o r (E x) A z a m K h a n N o - D - 2 014
S/o Shri S-M.KhaiiH aged 33 years
presen11 y poste.d in 61h Bn

D A P i n Delhi Police

12/o 226^ Nai Abadi
Oistrict-Ghaziabad

Hapu r

Uttar Pradesh,

(B y A d V o c ate S h r i Sac h in Oh a u h a n )

.V.„E„R,„S JJ„S

1. Union of India : Through

Secretary
Ministry of Home Affairs
N o r t h Blocks N e w Delh i.

2 „ Lt. GoVernor of Delhi

5 ̂ Raj N i w a s M a r g
Delhi

3,. Commissioner of Police

Del hi ̂
I--' C) 1 i c e Head Qua r t e r s

I_ P„Estate, M.S„0. Bui 1ding
New Delhi.

4  Add 1. Comrn i ss i on e r of Po 1 i ce ̂

Establ ishrnen 15,

Police Head Quarters^ I.P.Estate

M.S.O., Building
New Delhi.

(B y A d V o c a t e s Shri A j e s h L u t h r a)

Applicant

. Respondents

.Q..„R„Q.„.E Ji„CQRtALl

H.Q.n./ble Jl.r . Ashok Agarwal. Chai rman.

After hearing the learned counsel at some

length.. an application is made on behalf of the

applica.nt to ̂ withdraw the application witl'i liberty to

ma ke a rep resen tat i on to Lt „ Gove rnor of 0s 1 h i i e

F^sspondent-B herein. The same is granted and tlie



2-

application is disposed of as withdrawn

der as to costs
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